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THE DELHI SHOPS AND ESTABLISHMENTS
(AMENDMENT) ACT, 1970

No. 33 OF 1970

[29th August, 19703

An Act fugther to amend the Delhi Shops and Establishments
\ Act, 1954 : ‘

1

BE it enacted by Parliament in the Twenty-first Year of the Republic
of India as follgws:—

Short 1. This Act thay be called the Delhi Shops and Establishments

title. (Amendment) Ac!ix( 1970.

Amend- 2. In section 2\\03? the Delhi Shops and Establishments Act, 1954 paini ac
gégsclitogfz. (hereinafter referrea\ to as the principal Act),— | .Yggff

\ ‘
(e) after claﬁ\se (1), the following clause shall be inserted,
namely— - . 7 . A

N (IA)' “appr%g)tice”‘ means a person who is employed,
whether on payment of wages or not, for the purpose of being

trained in any tra}i\e, craft or employment in any establishment;’;
\ :

(b) for clause ~(7)\,\ the following clause shall be substituted,
“hamely— o\ L
‘\
“(7) “employee” ‘means a person wholly or principally
. i employed, whether dirictly or otherwise, and whether for wages
' (payable on permanent, periodical, contract, piece-rate or com-
mission basis) or other \consideration, about the business of an
establishment and includes an apprentice and any person em-
s ployed in a factory but n\pt governed by the Factories Act, 1948 63 0f 10
s and, for the purpose of ahy matter regulated by this Act, also
: includes a - person discharged or dismissed whose claims have -
not been settled in accord\an‘c\e, with this Act;.

: 3. In section 6 of the principal Act‘iw( for the words “fifteen days”, the
Amend- - words “thirty days” shall be substituted. ‘
ment ot _ ’
section 6. | ‘ 183 ‘!\
» i
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4. For sectlon 0 of the principal Act, the following section shall be
substituted, namely:—

“10. () T e period of work of an adult emplovee in an estab-

lishment each | ay shall be so fixed that no perind of continuous

.. work shall excded five hours and that no employee shall be required

or allowed to work for more than five hours before he has had an
interval for rest and meals of at least half an hour.

(2) The tm\e for such interval shall be fixed by the employer

and intimated tp the Chief Inspector a week before such fixation
and shall rema n operative for a period of not less than three
months.”’.

v { v
5. In section 16. of%the principal Act, in sub-section (3),—
(@) for clvaus% (i)‘, the following clause shall be substituted,
namely: — ‘
~ “(i) The Government may, by notification in the Official
Gazette, specify, a close day for the purposes of this section and
different days nl%ay be specified for different classes of shops or
commercial estabhshments or for different areas.”

(b) clause (i) %hall be omitted and clause (iii) shall be re-
numbered as clause \i‘i).

6. In section 21 of the principal Aét, in sub-section (2),—

(a) after the words “employee himself”, the words “or any
official of a registered t#ade union authorised in writing to act on-his
behalf’” shall be 1nserte\i

(b) for the words “ix months”, in both the places where they

occur, the words “‘one y \ar” shall be substituted.

‘ {
7. In section 22 of the printipal Act, for sub-section (1), the following
sub-sections shall be substitut%d namely:—

“(1) Every person eﬂnployed in an establishment shall be
entitled— i

A\

Substitu-
tion of
new sec-
tion for
sectlon
10.

Interval
for rest
and

.meals. .. ..

10,

Amend-
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16
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21.

Amend-~
ment of
section
22.

(a) after every twelve months’ continuous employment, to

privilege leave for a to&d period of not less than fifteen days;

(b) in every year, to sickness or casual leave for a total
period of not less than twelve days:

Provided that— \

‘ v Vo ' .

(i) an employee who h\gs completed a period of four months
in continuous employment, shall be entitled to not léss than five
days’ privilege leave for every completed period; and

~ \

(i) an employee who ha\; -completed a period of one month

in continuous employment, shill be entitled to not less than one
ddy’s casual leave for every month:

\
8
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- Provided further that a watchman or caretaker who has com-
pleted a period of twelve months in continuous employment and. to

(]A) (¢}, Privilege leave to which an employee is entitled under

clause (a) ofi sub-section (I) or under any such law, contract, custom

or usage, award, settlement or agreement as is referred fo in section
3, ar any par%f'such leave, if not availed of by such employee, shall
be added to the privilege leave in respect of any succeeding period .
to which he igl so entitled, so however, that the total period of such
privilege leave\which may be accumulated by such employee shall
not at any one time exceed three times the period of privilege leave
to which he is ehtitled after every twelve months’ employment under
that clause or upnder such law, contract, custom or usage, award,
settlement or agr\@ement.

°

(i) Leave adk‘xissible under clause (b) of sub-section (/) shall
not - he accumulated.”.

Substitu- 8. For section 24 of the principal Act, the followingsection”shall be

tion of substituted, namely:—
new sec-

tion for

section - : {' )
24. . _

Contract-
ing out.

“24. Any Contract or agreement whether made before or after
the commencement of the Delhi Shops and Establishments (Amend-
ment) . Act, 1970, wherelyy an employee relinquishes any right con-
ferred by this Act, shall Yoe null and void in so far as it purports to
deprive him of such right.’. : o
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